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TH! HINISTER QF BTATH- !N THE
MIN‘IS‘I'RY OF STEEL. AND MINES
(SHRI SHAHNAWAZ xmm— lbeuouy
uﬁa’hhio— :

, {1}&uopvofm0erﬁﬁedMWu(le
. .. and English verslons) of the Coal Board
for the year 196970, -under sub-section
~'(2) of section 12 of the Coal Mines
Act, 1952 [Placed in Library., Ss No.
T—-:mm]

(2} Acopy enchol’ tbofollowing papers
‘ (Hindi and English versions) under
sub-section (1) of Section 619A of the
Odmpanics Act, 1956 :—

_ (i) Review by the Government on the
working of the Hindustan Zinc

Limited, Udaipur for the ycars

1969-70 and 197071,

(ii) Annual Report of the Hindustan
Zinc Limited, Udaipur, for the
year 1969-70° along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon:

(iii) Annual Report of the Hindustan
Zinc Limited, Udaipur, for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. <

(3) A ‘statement (Hindi and English vere
sions) showing reasons for delay in
laying the Annual Report of the

Hindustan Zinc Limited for theym

- 196870,
[Mhﬂh«y .ShNo. I.T——MOB{?!]

CONTRACT . Lasous (REGULATION ' AND  ABOLI-

Tion) - CantRAL (Auzrowmnt) Ruxs asp

l..mn Werrazs Funo (ﬁma-) (Fizar
. Amm) .

mnxmmmwmmm

__.ummv or. LABOUR AND REHABL

. CGONSTITUTION

mmmu.m (saxa). mrwm Bill 138

marm(snmmmvma
“Tbegtoloyon the Table—. . - .

(13 Amyorthe(:onmhbwr ﬂqu-
Intion and Abolition) Central (Amend-
ment) Rules, 1971 (Hindi, and English
‘versions) published in Notification No,
G. 8. R, 1648 in Gazette.of Indin dated
lhemom 1971, under subssecs

tion (3) of section 35 of the Contract
Labour (Regulation and Abolition} Act,
1970.  [Placed in Library. Ses No. LT--r'
!199171) _ |

2y A WPY of the. Lubqu Wclfm l?und
(Gujarat)  (First Amendment) Rules,
1971 published in Notification No. KH/
SH/352]-BLW 116%T in Gujarat
Government: Gazette dated - the 15th
-October, 1971, under sub-section (3) of
section 19 of the Bombay Labour Wel-
fare Fund Act, 1953, read with clause
(c) (iv) of the Proclamation dated the
13th May, 1971, issued by the Pretident
in relation to the State of Gujarat.
(Placed in Library. Ses No, LT—1200/71.]

1221 brs,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES -

Rzrort or STUDY ToUR

ot yer Terg (Qws) : arsaw wdhew,
& sqgfes ofedl qur sy oW-
wifaat & seqwr geaT gfafy & asgaw
-2 & fewere, 1971 & qoeer &
gsggw AR &1 Afdaw EwrTEw QT
e g

12,22 hrs.
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THE PRIME M!NISTEB.. HIN'BTER
OF ATOMIC ENERGY, MINISTER OF

- ELECTRONICS, - MINISTER . OF . HOME
_ AFFAIRS AND MINISTER QF!NI'\ORMA-




